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[Shri V. B. Raju.] mittee. Its importance
is when there are funds, when there are
surplus funds for the development of
the region. There are no surplus funds
now. So the continuance of the
Regional Committee may not be useful to
the people of Telengana.  But let us not
rub on the wrong side.  Let us tackle it
very carefully. The abolition of the
Regional Committee is not going to
deprive the Telengana people of any
economic advantage. Let us not put it to
controversy. It can be easily
solved. 1Itcan be converted into a
Development Board or a State Planning
Board with some Committees for the
development of the backward areas in
the three regions. There is no

[ RAJYA SABHA ]

difficulty about it. It is so simple,
according to me.  Culturally the people
are one. They are one people. They are
going to live together in spite of
anybody. The Telengana people are going
to be one, for the benefit of this nation, for
the benefit of that area, and nobody can
separate them. That is the historical
compulsion. Delicate issues have got to
be handled carefully. I know the
Government of India's difficulty. 1 am
only sorry for my disappointment that the
political forces there could not put their
heads together, evolve a line of action
which will be, in the long run, to the best
advantages of the people of Andhra
Pradesh and India.

MR. DEPUTY CHAIRMAN :
House stands adjourned till 2 p.M.

The

The House then adjourned for
lunch at fifty-nine minutes past
twelve of the clock.

The House reassembled after lunch at
two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

STATUTORY RESOLUTION SEEK-
ING APPROVAL FOR CONTI-
NUANCE OF THE PROCLAMA-
TION UNDER ARTICLE 356 OF
THE CONSTITUTION IN RELA-
TION TO THE STATE OF ANDHRA
PRADESH—Contd.
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good Government.
Bureaucratic rule and bureaucratic setup

is now being?ﬂ'ﬂ'ﬂ aw s fagi
gfaartzar tFar wgr dfasw St FY
qeF X, #* d IAET AW W
arey war g % vt & ar waw, ww
e ® gz amm wwge & B oaae

shown as something better than, and
superior to, the popular Government.
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& araArT g g - -seer gt Afaa
W 3zt FF, G AE. .,

dudr w19 fawm & g S (@
g AEgT) (TF S FIAE

wt Tam feaiv e mwmmaﬁmv-;
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gz A9 ar g, g ugat, @
az 9T @ AT E |

#aF, 7 A 356 F1 wrfewa & 97
g fad 9@t qargy 741 91 | 98 guat
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WEA & H oA AT ¥ OF A %Al
FEATE | T7 oY, ATIFT AT & OO0
frgrr 1% argrw A gfEm ¥ ow
aifegw “fagge ars fz gfige &
FAM FOUGT | ATT THFRT HEIATAT
w3 oft fifa Sfr &1 wga ¥ fag 2
£ifay | a7 Sifaa ofr #1 2rdw w4 @
g1 At uw § fege F a9 @@
qr
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"If a responsible government has to
be maintained," He warned the
Constituent Assembly, "then the elec-
tors must be made to feel that the
power to apply the proper remedy
when misgovernment occurs rests with
them and not with the Centre. They
should know that it depends upon them
to choose new representatives whp.will
be more capable of acting in
accordance with their best interest..
Responsible  Government  requires
patience and it requires courage to take
risks".

T adft ol s i f gwar ol
ag ¥ anwHe 53 :

"He too argued that Central inter-
vention should not be invoked to re-

[ RAJYA SABHA ]
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solve a ministerial crisis or as ¢ a
remedy for maladministration. The
only remedy in such cases," he Insis-
ted, "should lie in dissolving the le-
gislature and having fresh elections."

% arfew § fF agdy ardt & a7 &
I FT 587 FIRETAN fFa wr w2 g

A, aq gt & fx arm o9 aea q
I gagedt ¥ arq, 7€ arfafem ®
qrq ATAT I qw fpar | F ouw feiw
#agisar argar g 1o 9@ fraa
TAATEY FEAr WAl g fF =i (o v
7 EAIT GMT qgf F Fvaed § 917 A
| umar nfefasdoa @19y Hi
F1 afam smtarEawa w1 sy waEn )
AU IFEA UAFWA I AT
vzfama &1 @ ol & &is &
Faarar | @@l ma Iwia qe '
F grzefydom & avxem ¥ F@ere o
ga® Ffezwwr § o= & | et 70T
i 98 daard fr @1 feas sud
g gamT & fgar sig | FHTAFE
dgn It F feda § aff amrsmearg
FifF T AT JFMAT A1 AT vEW
F qarsi F 9 F F97 99T £ A7 gt
U WERA A A U g ThAm
Fraq ar A g fod fow argz &)
T wzE HE a1 swwrez HE | afem
UF AT A AGA TOZ FEIAT EAE
# & ggnisf AT gg e g fo F @A
AW H § g A sreer wAW F gfedwa wr
grft 81 FAE g AT o v adl
gfrara ¥ a8 f&d Qg | {feqmm
Fwnad § I Fgadw @regwT g 9
gagr gt wrfgd | F oA oft § Fgar
FgaT g 7 swawgd e e afia ®
TRITANZR FT A8 ANFT FF TF TOA7 |
FAAT ATIEH WAL F7 AT § a9F
aradr WAEE F1EF FT GA 7 0F
araa §fed fafeaai & ermoew & worey
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AT B F A=T gA AT K q79 Arga
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B A% AqAT F M A4 AW

st A femre : 99 R fE A
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seriously, 105 F40% & 927 FT 87, 59 FIUT 3T
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fo o7 7ghax el § wrer o | (000 MG IR A7 wwdme %0
SravrE T g A wfae A g ot | TS GU AMEETT TEW 6 A
§ v Afag ot & AreA Foar ST | TC T FC T
gfoag saemwarsT @@ T A 1| sfmg, F wet T Ay o o
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[t et e .
ATz wrar qedt § A fee Swrey
Agt s g, fov 4 fe@zcfoe i
g1 Ay wmmA Fd w@wE—

With the reputation of politicians
falling steadily in the public esteem,
Central intervention is being increasingly
welcomed because it enables officials to
rule without political direction or
interference. In effect, public is doing
what Mr. Kunzru feared, namely,
transferring the responsibility cast on it
to ensure that its representatives govern
properly on to the shoulders of non-
elected Jofficialsa'T, FTTATrT *?ff
cTA7it 71
SRTSr qiff «TT-Even Mr. Kunzru did not,

however, anticipate a situation in which

the ruling party would utilise

President's emergency powers to buy

time to resolve its own factional

squabbles as in the latest recourse to
article 356 in U.P. and Andhra Pradesh.

SHRI SHY AM LAL YADAV: Nawal
HroA, A" DT T I8 g T HA

ne Fwr Ff o crremr (& arvee At e

W amm fenw : anfad g fug
w2 71 drfug ot ggi ad d, da
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TW TATE, FFNE US| WEH T FET 0

drefoe ) F97 FE1 §, 98 rAFATE
fe arr faq ofew = faa ag qfeai
FIGITAT AF T ATTH 3 G AT Fifw
agr Wty dargar 2, afeT s ow ot
AW A AT AT IAE1 ZEwew & AeEA
Feq gu wife Zhow ag § v o
¥z & fed sy &1 q9r srar g e
fafrezy. q99 & fa a1 amoan avaAT

¥zt Ifma FY Fram @ O gEE |

gar 7 f sy fasze w19 #1 am 99
A Aadr qiardr ge @ awd g e
T FT W FTH I THAr § )

Kishoreji, then we shall lose a Vice-
Chairman.

[ RAJYA SABHA ]

Presidental Proclamation 160

in Andhra Pradesh
A9 A OF ATT qg T2 & frawd
FATT ITW AT wred A T H—-
FAL A gt Fol g A amaE o
i d—aa § g fefawe %1 ge-
qIEA FYAFT FW IAF ZrAH aqrm
qa & qrRer fgeawara § qw dred adr
2 uw w7 v oy 78 afese

Shri Umashankar Dikshit
was the hangman of India democracy".
At FRA g, TAHFT TAT AT T
ATt a9rg | fagrar & szl faoar
AT qrgET AR FATG 1T TET
AT T AT AZ0, BT AEAA F1 Frearer
Frfag T au g7 FHOOIO |

St qlo Fo  HATHET @ Irawmfa
TER, T qawT 9T & ot gwwa @
gt fader w73 & forg mer g 7
% a@t uewf o ed @ oy
g1 ud feafa gevw 2R av el
are ar1 fRar o, @Y gy feefr &
forg oot ama 7 ¥ awt S
# forw & w wfoaredi w1 2w & omar
2\ fawtge: w7 s 9 g feRrer der
sar & f& Azt T gArw wgEa g, ardr
A 7 d%z feur gam &, ow # @
FT AgHa T w7 ¥ oqrav §, oxfr feafa
¥t wezafa a1 e agh ox eafg
grr foa & for afhadfy #ram 21 #a
#3m g a0 ¥ faqg afgadr 5 am
ar g &

st waw fsive : w9 & w9 gw w5 ar
o Arr Ay &

St ATo ®o ANTA®RT : gW &Y A7 o
AT E Y SN DA 8
wEA & arz o aeft 7Y€ feafa § afcads
AN (0

st arafag waf (gac 2wr) : qdare
1w ey §
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it Mopo NwFTEY : AYWrA F AT | AX g Aw, A0 AT wearhE wvdy w14
gWhig, & ag ot afaeafea mi‘@ramﬁiarfzaﬁ AF(IT WTET & F9 & AW &
FATE E, TEAT A AT ATEA | 9T 9gF | 4T A% FEfaer ’® ¥ dwi ¥ gy
Ta wegar § A=t g off &t g gwa @ | gAT FAr A7 A7 Iw9AT Aor ag
75 fraga frar ot f o2 59 qom gt | a7 B T sfafar o B a9 @ig
¥ fwe & gma 7@ %1, 9z ot feafa & | &0y A a7 ferfa agtoeaw) < 7

[9 AUG. 1973 ]

it ofadw @ w0 f5 o F7 S0
ary £, a1 Fgr omar & oAy ==t 9w
W &, ardwdr Ay ardy , adr o |
FE T4 ¥F &ieq aaf am@m@ew g |
BT s | A9 39 gET AT q@a A
AT F1AT AT AT TETE | TEET 0y qE
I osq@ g oar 1 osar & fRoganr
Az WAT T FRTATR T EF E AT AR
REY w9t T WEE, TP A F A-
o %7 <F 71 var aff 7 frw ¥ am-
dm FT W@ T AL UMW g2 THIAC
grar 5 argz F A 29 arel F ofa-
fem o7 frdt & arara 7T qravqs
& af mwmy, W9 5 WAy g7 Awear
Faw g A fast ogear 2 i At ¥
SO Y ST Ay AW fr A 2 @
feafn mz sr d ae gt w21 avfy
¥T are Frizdr faE ard & sy St
e fag A &Arar § SFTET TEET @d@ |
g wits Fagioe @ d A ¥ |
faareft & 1 W% qrw oY agi & fafem |
fedve avé #, 7R TAF0 Asqqq Har g
szt A% @ 0% sriv fesyoww @
v 3, 48 a1a 3% ¢ {5 < gzaw agh
T F9 TET 41 g FIAI o7 agh 7T W
STETT AT ALY F | AN AT T FOHT T
A M F | A O are frsague
F e H oy Frage svm g g e

a1 T FET FY O wHEAT ;T A F | FIE

ag ateRd § AT & arer v gf wwer
A | A A FLa 4t e i aes o

wifaqel ZrET 4 IEH sy F7T faw
1T 4 AV AZTIL FAHFATTS | FAH

6—18 R. S.S./73

, @ ¥ T W AT ATy t
IAH AFAAEr T X TN agh U7 W &hqqﬁﬁmﬁa@a@?ﬁgalwr
gEeN Fa &Y § | W AT gEmre Fagew 48 & fF v 12d o o

A frdza &+ 3,87 Fd 0z b A
iy & i a7 o< S 93 #7 fRamT § a7t
g7 53 yarg frar S agt ww w & qreg
TG a9 A% AW wifa ¥4 @ ag
FIHATIT FT 277 Wl 9% difear  a«lr
4f, AT YT gIET ARAE 11 9 ¥4
FAS @A A FTEURT AT qAT A
g, afe figz o Sy amw g F fa
Azl §% ZAT AT dEAT § #0043 24 4
#iw g1z Bz TrEt ¥ AW 43 g7 9
s wa 3w Ad wife & 9= @ AT ) w7
WET FAH ITF & AW A AT FTEqAy
FAF AW A FEAW BT T AW A
&, agiox wew wifa & gE@ 1 W
AT OF ST FT THEqT AT 9T & a1 4g
arera X o F T ACE § A\ HE 0w 97
guror g § 1 " g welr Sft wr gAwT
e FOM FAEATE | A q@ wM A F
FEN ARWE FAAMAITIA | afz
g =g 71 4T qr 5t fefore g7 ear
2, ag q AMIE  ITH NEGA T gF¥AT E |
fradr 19 arfra 1 T #} 12 T
faafaat & sShifvafor & & faenfagi
7% Zaar fHar 1% S aga A avg q
st fear | 7 W= & 77 9, arfsar §
T #7 e F A9 I O q 0 0T
Fargd faarfadi o 3= gwen frar

% st gl aTgE qEAEET §
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:
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T T &l
TE AT TIRaa o
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£ R
Fudfoez e 2 99 9% qd F 9 T
st za faerdt & wwrard @i wiva 47
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gw it feafe Fr agt awd wwAr AEd

[#Y Fo Fo Tamww7] B . -
. .5 8 1 7agi § o wfafafeat & ag 5

7 Zaar et @Y ag yevara A 4l | -
@ | 74 fr & afaw 4% | T S9E AT | jg;msﬁ_:fé::; ﬂmﬁz
wif M, Ffer wwd a0, fwﬁa\mam}a‘mwmwa] F1 T
¥ Az fr 7§ w8 W R, | g 6 wAA ¥ faw s FETr wwE £ 7
N HEA" H | ATEIT IAEET IEE 4R 4T FT7 AzT wevfa AR Ta ¥
fafara amga =1 sfaear & wft, 397 | i 277 27 o 72 2 g £ 7 Fav
74 ¢ Y F7€ oaw 7 frar A9 1 O | sy agt FF s A g avh oaw
wrdz § T Atm, AEAT GER T | qow wwy § 0 e F amew
IA 9% FAAT At AT 3 IHE AT | S fip g AT § A OT w4 g
§ ofr wrk srdardt af A7 oft | 0% | gy guer A o wwar | s we
ATH § HEA & ¥ § g ATAAGE MANE | oy F wr ¥ g2 Wi & ¥ 2z wAww 2w
F1 A7 FT AR £ AT Azl 0% # | qrdr 2, gaw gaw a9 w2y 1w @l
Feaa fom o AT IAR FARATER | arzdt &, Aewar A% gt 9t ww sak
fanfadi S g3 = d am foar | 9% | qry iy o gk afafafe w27
famrs foraa o #1 vy, afF5T o9 | i svar g2 A S A1 w g A
A% 9 T ANE HrAATE A gf ) <faarw | oA Ao s TET TAT AT A
LG w;ra}ﬁmﬁmmmlﬁ # ¥ srqf| & 1 e AT 707 Y
afaafedy &1 ag oud wraA #1 Sfemgre | U6 AT AGET AEd & 7 sy

164

T FT AT AT, IH T HT AT FAA1C
7 w7 gaen frar war | s aw@ ¥ AT
F @ AT §A FAEI AT E AT IqF
afrfem o gaar @ f5 ardmm &
Fde & fqees arag w@ ag I aw 57
915 Sar &R Fer A & erafagt s
welfaee &R FT g9 ¥ 47 A
F T WEH F oA T a7 fowram
2 fr o 9T ag Froave o § AT aat
¥ o A IEEF AT 3D TAY A w2y
AT EAR FTOrEmE | UF
ATHE T AV OF ATET XY ATF TET § 410
T ATk gl @, WY e ¥ § aw
at@ # wzArel & fau v wgand
TR AT AT A WA | g™ oggeiry
FIAL AT AT IL AT W&\ AT 48
T 0T ata T & | 4T U7 WY TOH
TEA arY ava & T ony s #

& Azt #r At 9T qET s ArF
T ?oery wEvd o avy FEA
&1 3w wwg vy agn fE AverEw A
gTE A1 At & gwley g A A
) o7 fegfe srrd 9w W o owmiy
A WY WF HET F A #T oS
FTAY 47 |y Ay i foir ¥ 7 az
frary  wodfifr & ote g9 7460 20
Aye gater & ag sooF @A ¥ gafan
grar & 1+ = wwre A faetr s @
Z 1 @1 =7 few A & smew Svfeaa
FLEFAE ! FA AT H A 737 9 At
WERIATE AV T WFTT A o@F A
T @Y i AT agh w0 F vy fr gz @
i % frow @ ¥ W B d
TR AN g A E, w2
M wEd  Hax wiwarie s o s
arar AT anfae # g7 amw 0% T=f we
it fr afae st fase fafasoer
faX AT aAre IR otaar T AT

Al
oy
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TEA AT W EW oMEE FTF I
fafsdsiar 1 & a1 4z gy fod oot &
arT EFT | FW AT SAEE | WL T
fafaserer & & pwe g efafed £
3 ZUTL TTEEN WEN Z | T BW AT AV
WEAAT A TR F7 a7 40 67 21 97 2 |
Al F wifE? T qAEIH AT|l T g
TAAT AT | Aw wET v Tmer uw v
Z 1 7T 2 f& o9 7% 2w @ sAr
ST ATEW AE[ AATAN TH TT TR AR
T | EW HI USRS g€ FEAT TIAT,
Fdt feafa § 35 qa S wFw g A
TR AR ¥ A &7 et =rlen 48
FUTH ETET OEAT & 1 T AW OH wrE
qf7adT AT §, ®IG BT A7 g a1 IH
# fao oo w1 IUW FTAT T2 AT TH
ZHFT  FAT § AA GIW, gHAT AT A
AT IR T 'ﬂ’rta'a'wtml
TET, THT AL R OF A°F a7 uF R |
&1 Arfaae w7 faar v @ gwd avw |
g safi &1 awdw fwar 7on @ gEwt
gz faema &7 wifoer v W ST wwd
e Ffawrdl &1 94n Fay ™1 78
HEI T WL AT AT AL FL g fF
A § wrE afcgd aa |

g i gfeadm at o aaar & 5@ BW
AT AT FT AAETA A & fAC JATT
Zf |\ a8 ¥z ¥ v A "o 5 Ay
Fzr  Sitfrae 7 &1 @ FroAEET A AT
AT T & g2 vt 97 FEmn 2 1 Afwa
AT A Fafers FEAr AN § M
oTAT A=A afeary fear &) At oy 3w &
% T3 Y7 ey g 2 A faaw
TET 7% TET & TR AIT JrEWl F O
FA ¥ fau o o @tz @ v
FTTOT IART AT HTRT AT o o )
ar za% fae uw & wwar & fr g o ar
saffrma zarat & 35 ¥ @9 qEW IT-
feqa w% | =19 ERTTETT § /T AT A1
SAW & HFT FIE gorAifaw  aveq T4 2
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AT W AT HIET TN TE W
T HTEH FOT ATD AN UFA G0 AT IHE
atx 3w § gfvadw #7 gar sw T & )
afes se gowrT ot @7 g7 gwar
@ s fafers s5& 47, ag st A
Fraw @R F o St afmwr goae) <,
gt almt 4 WO eeAw )
FEI WEANTET ¥ AWM 9T gEel &t
THTEAT 47 T e & fag fasft & o
gra fasm Se——w w9 gy § F gwwar
g o997 araraT FE0 951 gRm o ey
agEa AT gEwA &, qdt IR 6w
ar wafa altw anft & afss & o &
frdea w7 =maan £ & oy B0 wd A
safg wor df arg, wfaT o g 7m
Faren, gfvors @ A1 dF 81 1 A
HOeEl T4 ATH AET 7, 77 A FIAIW,
a1 =gd, a1 98 FEw, fEaam 9m
# gradT F7F arq | A9 8 1 anfay
feaa oAt &% s &1 oy foao o
FIW 7 uwm AT AT g & oATW 0%
A% A7€ & TR 9und, afsa o7 ag
g 98 W & | gawl At favam § o
qa gy e gmes wrdd S arfe AMg
43 £ UF qT gAEaE T gy 0 A
7w fewRedfor 1 0w faww A A
#7 %, afFw va favare & aar £1 g9
ggaE s § fag 2, e fr 2a § sy
e eqrea g | gEfeT & areg sl
g fa am ©% T gama ¥aar w1 e,
T aqr qfeorry g &, sw gewrE g%
Ffmafi ! T A g=ard g E Iaw
aree HrA wT AT e T el &
grg & weara 77 favy Fear § @ o
safy 7 Faeft s, TE&r aUE 7A@

g1

SHRI N. JOSEPH (Andhra Pradesh): Sir,
the hon. Minister has come to the House with
a resolution asking for extension of President's
rule in Andhra Pradesh. It was introduced for
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the first time when the whole Govern-
ment was paralysed because of the agi-
tation in Andhra Pradesh demanding
separation.

It was the N.G.Os. who first started the
agitation against the five point formula
which confirmed the mulki rule which
stood against their interests. As this
affected the services of the gazetted
officers of some categories, they also
joined. Then the opposition parties came
forward with a slogan of separation.
Having been explained by the N.G.Os.
that there shall be no scope for the
educated unemployed and the students in
future if the mulki rule continues, they
.immediatejly jumped into the movement
leaving the High Schools and Colleges.

Then the rich reactionary landlords
stood in the forefront of the agitation
thinking that they can escape from land
ceiling and ceiling on urban property.
Then all the other classes of people in-
cluding the common man who were vexed
with the second class citizenship and who
were humiliated in the 1969 Telan-gana
movement, embraced the movement. As
the attack was mainly pointed against the
Congress Government in the State, nine
Andhra Ministers resigned fearing that
they would be alienated from the people
if they did not join and with the same idea
many of the legislators joined the
separatist movement. The slogan of
separation was so appealing to the people
that all those leaders and legislators that
joined the movement looked like heroes
and patriots while those that opposed
were treated as traitors. Then it turned out
to be a mass movement. It is not a fact
that the backward classes and other labour
classes did not support the agitation but it
is a fact that their faith in the unique
leadership of Shri-mati Indira Gandhi is
not shaken in spite of the fact that
opposition party leaders and the
reactionaries tried to damage the image of
Shrimati Indira Gandhi taking advantage
of the over-
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whelming enthusiasm shown by the
people for separation. In spite of cease-
less propaganda against the Congress and
Shrimati Indira Gandhi the labour classes
and other backward classes believe that
social and economic revolution is
possible under the leadership of Shrimati
Indira Gandhi alone. Although nine
Ministers and many legislators and some
M.Ps. submitted their resignations from
the Congress party membership they did
not press for its acceptance as they felt
that they would not be able to serve the
interests of their electorate by remaining
outside the Congress party as there is no
other alternative party which can occupy
the place of the Congress even in a period
of ten years to come. If Congress happens
to be defeated in any State or in the
country it is only chaos that can prevail
which ultimately may lead to bloody
revolution. Hence they remained in the
Congress and have been taking steps to
force the Congress Government to
understand the facts that were being
misrepresented by some selfish agents.
Anyway  the Central leadership
understood the seriousness of the situa-
tion and therefore appealed to the people
and leaders for creating normalcy which
has been restored having faith in their
statement that they have an open mind.
After normalcy is restored the leaders of
Telangana came forward with several
solutions for the problem out of which
none has the support of at least ten
legislators who call themselves as
integrationists. All the different proposals
they put forth show that they cannot
remain in an integrated State without
some safeguards. It is true that all the
backward regions, backward classes and
all other oppressed sections of the society
should be provided with necessary
safeguards and special privileges to bring
them to the level of the advanced. But the
special privileges that were given to the
people of Telangana in the name of Mulki
Rules looked detrimental to the service
personnel of Andhra, employees working
in the public sector including the
secretariat. Thus a vast gulf is created
between the Andhra employees and
unrepairable suspicion exists between
these two sections of employees working
in the same department. I feel that
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there is no human agency which can
bring these two sections of the same
department to co-operate with each other
for the successful prosecution of the
administration. Without co-operation and
mutual trust among these service people
in the secretariat it may not be easy for
the State Government to administer the
functions of the Government smoothly.

It is also not easy to force the Andh-ras
to live as second class citizens for long in
their own capital and it is still more
difficult to remove suspicions from the
minds of the leaders and the common
people of Telangana about the good
intentions of Andhras towards them.
Knowing that benefits in a bigger State
are many these people in both the regions
treat them as insignificant in comparison
to their ill-feelings they maintain one
against the other. If the Centre still feels
that it can keep the State integrated
conditionally or unconditionally we will
be keeping the constant headache
providing opportunity for powermongers,
disgruntled elements and the rich
reactionary individuals and groups and
opposition parties whose sole aim is to
create chaos and have no peace and
tranquillity in the country. If the Centre
feels that this question cannot be isolated
from national aspects it is better that it
immediately introduces popular Govern-
ment and decides the issue at the ap-
propriate and suitable time. It is emergent
for the popular Government to come into
power to implement the land ceilings, to
impose, ceiling on urban property and
take  drastic  steps  against  the
blackmarketeers, hoarders and currupted
officialdom with whose co-operation and
collaboration  these  blackmarketeers
flourish.

As the Government wants to take over
the wholesale trade in rice in November,
it is not possible for the Government to
do it successfully without the co-
operation of legislators and leaders. They
should explain to the people the
advantages of taking over the wholesale
trade in foodgrains. For this not only the
Congress party, but also all the other
parties, should come
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forward to meet the challenge of the
hoarders. Nowadays the strike-mania has
become a common incident which is
being encouraged by the leaders of
opposite parties. They are still planning
to lead agitations. Once discipline is lost
among the people of the country and no
respect is paid to law and order the
country goes to anarchy. History tells us
that no country survived as an
independent without discipline. If the
leaders of the opposite parties do not
realise this and resort to agitation, etc.,
the same will retaliate against them when
they come to power. Better if they
remember the story of Macbeth who tried
to destroy Duncan and Banquo. Later on
he met with the same fate as his
predecessors from the hands of the same
people whom he used to kill these kings.
They learnt the art and the same art was
used to retaliate him. They killed
Macbeth. Hence I appeal to all the friends
in the opposition to sit together with the
Government and solve the problems of
the country and compete with the Con-
gress in serving the people.

With these words I finish my speech.
Thank You.

SHRI BHUPESH GUPTA: Mr. Deputy
Chairman, Sir, let me first deal with what
is happening in Andhra Pradesh today
under the President's rule. Only yesterday
we were referring to a speech in which it
was said that the hoarders should be put
in chains and marched through the streets
of Lucknow. Besides, the Government
has again and again given out to the press
to create an impression as if it is interested
in really using the DIR and MISA to deal
with the hoarders and to fight hoarding
and profiteering, but the record of Andhra
Pradesh, which is directly under the
Centre, speaks to the contrary. Now, Sir,
only the day before yesterday there was a
Bandh, which they do not like called by
an all parties' committee in Vijayawada to
protest against the repressive measures
used by the police against those who are
campaigning for de-hoarding the hidden
stocks and for compelling the traders to
sell goods at the declared and lawful
price. On the 6th of this month, i.e., three
days ago.
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members, workers and supporters of our
party, as well as other mass organisations,
Gheraoed the Super Bazar in Vijayawada
city. The object was to enforce the
distribution and sale of food-grains at one
rupee per kilo, at the controlled price. No
other objective was there. Suddenly what
happened was quite interesting. Some of]
the traders from inside the shops sent their
men out to create trouble and some
looting was organised by these elements of]
the traders and their men only to create an
alibi for repressive action against the
members and workers of our party and
others who went there in pursuance of the
de-hoarding campaign and for enforcing
the lawful and legal price. When the CPI
volunteers gheraoed the Super Bazar, as |
said, some people who were already there
at the behest of the strangers created
trouble. Using this as a pretext Mr. Pant
should note—the police and the CRP
immediately started lathi-charging the
volunteers outside. People were chased all
round and beaten up by the police. Even
women were not spared from the fury of
the police. Scores of people were also
arrested. Now, this is what happened. And
many people saw that it was happening
like that, and as a protest, this kind of ac-
tion, a hartal, was called and hartal was a
stupendous success—it took place the day
before yesterday on the 7th. Now, our
party has demanded a judicial inquiry into
the incidents at the Super Bazar or what
happened there. Let it be found out.

SHRI K. CHANDRASEKHARAN
(Kerala) : May I ask you a question? Your
CPI is in power in Kerala State. On the
recent bandh, the CPI Government's
police beat up a very venerable Marxist
leader, Mr. M. K. Kelu, and a former
Member of the Lok Sabha, Mr. Arangil
Sridharan, and a host of others on the
streets of Calicut. We have been
requesting Mr. Achutha Menon and Mr.
Karunakaran for a public inquiry into the
brutal lathi-charging at Calicut. What do
you say?

SHRT BHUPESH GUPTA: You take
itup With him.  We are not for this
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kind of thing. Surely, all such incidents
should be looked into. 1 cannot* answer
you for Mr. Achutha Menon. Surely, you
can ask him. You find out from him. And
surely, I think Ilegitimate movements
should not be attacked anywhere,
legitimate demonstrations. But in Kerala
everyone has his own way of doing
things. Some slogan was given out by
your men to overthrow the Government.
You may be within your right to ask
whether this kind of thing should occur,
whether it should not be gone into. But I
am not saying about it. But here, it was
not of that type; nobody said that the
President's rule or the Central
Government should be overthrown. They
went to the Super Bazar there to ask them
to sell foodgrains, rice, at Re. 1 per kilo.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Was it non-violent?

SHRI BHUPESH GUPTA : Mr. Tyagi
is very non-violent, although he threw
one big joke at Jawaharlal Nehru. You
are very good. [ agree you are a very non-
violent man.

SHRI MAHAVIR TYAGI: Was the
demonstration non-violent? That is what
I wanted to know.

SHRI BHUPESH GUPTA : I say, it
was absolutely peaceful and non-violent
because this movement will defeat its
very purpose if it becomes violent or
indulges in wrong kinds of things. It is we
who have conceived this movement and
we are organising it all over the country
and propose to continue it. 7 think the
purpose will not be served and the
movement will be somewhat disturbed if
we go in for any kind of violent activity;
in the present situation this kind of thing
is neither wise nor good. So, it was non-
violent. That is why the AH Parties'
Committee in Vijayawada gave the call
for strike. People irrespective of which
party they belonged to, were aghast at the
behaviour of the police and that is why
the hartal was a great success. Now,
people are being arrested. Sir, here, this is
not the only thing. For some time this
movement has been going on elsewhere
also. We are discussing it. Other people
are act-
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ing elsewhere in order to control prices and sell
goods at reasonable prices. According to our
information, a number of leaders and party
members have been arrested not only in
Vijayawada but in Guntur on the 30th July.
The movement there is going on for some time
now. Also members of the All India Youth
Federation and Mahila Federation were
arrested in Bazwada merely for peaceful
campaigning for the sale of rice at reasonable
prices. In this House I brought it to the notice
of the Government that some of them had been
arrested. Twenty-five of them had been
arrested on dacoity charges and for similar
offences. Among the arrested were Mr.
Nagaiah, M.L.C., Mr. G. V. Krishna Rao,
C.P.I. Municipal Councillor Mr. Malkonaiah,
Mr. Malakondaiah, Shri Surnami, Secretary of
Andhra Pradesh T.U.C. and Shri Kota Venkat-
charlu, C.P.I. Municipal Councillor. These are
facts known to the Government. We have been
bringing it to the notice of the Government. We
have been doing it from the beginning in this
House but nobody seems to bother about it. I
do not know whether any message has been
sent from.the Centre even to make an enquiry
as to whether it is happening. And yet we are
told that the Government is interested in
dehoarding. Sir, over the last few months you
have seen what has happened in the country.
Hoarding and profiteering have gone on on a
large scale. The whole-sellers are responsible
for it. Now the stocks are being disgorged in
some places while in other places they are
found out even by Congressmen in certain
places. I must give them the credit that is due.
Sir, T must say in all fairness to our
Congressmen that Youth Congress members
and other Congressmen started campaigning
against the hoarders in Hyderabad city. They
took part in the dehoarding operation.
Therefore. let us not view it from party angle.
Many people ar, in the campaign belonging to
different political parties including the ruling
party. At the moment I am not talking about
the police who do not belong to any party but
at the same time it comes down heavily upon
those who are carryine on the campaign. In
Uttar Pradesh also this is
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being done. I say this thing because the
Central policy seems to be indicated by what
is happening.

Sir, I am not concerned with other aspects
of Uttar Pradesh. The Secretary of our party
has issued a statement in which he has pointed
out that the bureaucratic regime in the State
has not moved even a little finger either to un-
earth the hoarded stocks or to bring down the
prices. In different parts of the State, in
Allahabad our people have been arrested. In
other places people had been arrested.

In this connection, ironically, perhaps it
would seem that our Secretary referred to the
statement of President Giri in which he said
that the hoarders and blackmarketeers should
be chained. This is what is happening.

In Madhya Pradesh, according to the
newspaper report, 5,000 have been arrested
belonging to our party, for no other campaign
than dehoarding. In the Ahmedabad city of
Gujarat 91 of our leading members and others
have been put in jail. In Delhi, right under the
nose of the Government people had been
arrested for demonstrating against rising prices
and expressing indignation of the country
against the Food Minister who is responsible
for" bungling the entire take-over policy on
foodgrains. In some parts, as I said, things are
not so bad. In Assam, for example, Con-
gressmen are co-operating which goes to their
credit. Therefore, it is not reported from
Assam, where de-hoarding is going on, that
the Police is coming and attacking them, or
that we are in clash with Congressmen. In
many places, Assam Congressmen are co-
operating with us and others in achieving the
common objective of discovery of hidden
stocks. That is how it should be. But in other
places, in Madhya Pradesh, in Gujarat, in
Uttar Pradesh, in Andhra Pradesh this is what
is happening. I hope something would be done
about it. Sir. may I share mv confidential in-
formation in this connection? Mr. Pant should
hear it. According.to my information. Mr.
Dikshit and Mr. K. C. Pant. I am told, and
some other officials of the Home Ministry
came to the con-
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elusion that the de-hoarding campaign should
be suppressed.

SHRI K. C. PANT: I am amazed at this
statement. It is completely baseless.

SHRI (BHUPESH GUPTA : You deny it.
SHRI K. C. PANT: I am denying it.

SHRI BHUPESH GUPTA: You also say
de-hoarding, but that de-hoarding must take
place according to you, as you think; that is
your view. The advice was that the
Communists and others who are launching this
campaign should not be allowed to get very far
and they should be curbed. A circular, I am
told, has been sent to various States to that
effect, telling all kinds of fantastic stories
about our party's plans in this matter. I shall
tell you that plan. Why should I keep it a
secret from you? Now, in this connection I
would invite your attention to an editorial
which has been written in a paper called
Jugantar, a daily from Calcutta, which is
owned by one. of the Congress Ministers of
the West Bengal Government, namely, Tarun
Kanti Ghosh. In that paper, in the leading
article, it has been pointed out that such a
circular has been issued by the Central
Government asking the police or the
authorities in the State to -take a tough
attitude. This is what it says. It is not my
paper. It is a paper belonging to a house which
has always been a Congress supporter and the
only son of that house is now a Cabinet
Minister, Tarun Kanti Ghosh. This paper
writes it. Obviously I assume that Tarun Kanti
Ghosh is supposed to know a bit of what is
passing from New Delhi to Calcutta, since he
happens to be a member of the Cabinet in
West Bengal. So, Sir, this kind of thing is
going on. I find that in som, States the Central
circular is implemented faithfully. In other
States, in Assam for example, they are not
implementing it in the way Mr. Pant or his
officials, if he is not directly involved that
way. may like. This is what is happening.
Sir, our information is
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that Delhi is thick with the rurnrjur of a tough
attitude. Why this tough attitude suddenly?
For two years you did not see any tough
attitude. When the hoarders were cornering
stocks, when profiteering was going on, when
they were running away with foodgrains,
when they were creating a man-made scarcity
all over the country, we never saw the Home
Ministry becoming tough. Now they are tough
because people are not ready to do the
command performance and people are
sometimes taking law into their hands. Jolly
well they should take law into their hands. It
is better for them to take law into their hands
and die on their feet rather than submit to the
so-called laws and live on their knees. I think
it is good that people are now coming forward
to tackle the problem which the Government
has failed to tackle. Shrimati Indira Candhi
said that our people are wonderful. I also say
that our people are wonderful. But I should
like to know how or in what sense they think
that the Indian people are wonderful.

Are they wonderful because they are
submissive, because they are docile, he-
cause they are browbeaten all the time,
because they are thrown to the tender
mercies of hoarders and profiteers by a
callous and soulless bureaucracy? Or
are they wonderful because they fight,
they fight for their right to live, fight
for food, fight against hoarders and pro
fiteers and the makers of their misfor
tune because those who are in the seats
of power and authority do not know
how to exercise them, as we hear in
other parts of the country? Sir, our
people are wonderful precisely because
even in their poverty, sorrow and suffer
ing, they know how to rise against op
pression, against injustice, against the
makers of their misery, poverty and suf
fering, against the profiteers and hoard
ers and the whole gang of politicians
who flourish on black money and want
to create a situation of that kind today.
Sir, it is the conjoint forces of reaction.
, whether they sit on the opposite

side, or here or outside in the country,
the vested interests in the political life, who
have brought about a ter-
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ribk situation of the type today. That is why
you see that the hoarders are saying, we have
got foodgrains, come to deal with us, we shall
share 50:50. This is what is happening.
Nothing is  done against them. How many
food dealers have you tackled? Why are your
Advisers and others in Andhra Pradesh not
tackling them. It is going on, profiteering and
hoarding, in Andhra Pradesh as in other parts
of the country, continuously. But other
people are starving; the down-trodden
Harijans and others, affected by the
spiralling prices, for no fault of theirs, are
suffering. And we are told that we shall deal
with them under the MISA, we shall deal
with them under the DIR, and we shall put
them in jia.il. = Hoarders are not put in jail.
Thosse who are fighting the hoarders are put in
jails. I demand the release of every single
person, man and woman, who has fought
against hoarding or 1is fighting against
hoarding. And this should be considered as a
test or bona fides that we are interested in tack-
ling the situation, rather than this kind of pep-
talks about measures being taken against
those who are indulging in profiteering and
blackmarketing. Sir, you have seen how
cleverly they are allowing time on the
question of black money, so that black money
is converted  into gold and other
inventories. When it comes, nothing is
available. Sir. this i» also part of the plan.

Therefore, I say here that at least in Andhra
Pradesh, since it is under you, you should take
measures.

I should now come to the question of
Harijans in Andhra Pradesh. First of all I shall
invite your attention to what has happened in
the Venkatachal Satram police station on the
night of 21st July. There, some 12 persons
were taken info police custody. Five of them
were Harijans. They were beaten up, they
were tortured; arid, they were assaulted. And
here is a statement by one M.L.A. who, I
believe, is in suspended animation now, but
well enough to make a statement. He said in
the statement: "The police, in order to extract
information about the whereabouts of some
persons alleged to have involved themselves in
the case of Duggal, have ar-
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rested some relatives of those connected in the
case and beaten them up and tortured them in
the lock-up. I saw with my own eyes, the next
morning when I once again visited the police
station, the marks of beating on the bodies of
several persons. All those people are poor
wage-earners and they could not receive food
regularly. Thus, they were forced to starve in
the cell. Many other horrid acts are being
done here."

Now, this is being done in the case of
Harijjans and  Girijjans. ~ But  when
multimillionaires go to jail, by chance if they
go, the big hoarders and profiteers, they get
class I. Then, hospital facilities are provided
to them. They are looked after well. But these
Harijans are being treated in this manner in
the police lock-up, under the President's
regime. [ demand an enquiry into it.

Sir, you will find in the newspaper of today
that in Warangal and Nalgonda, two Harijans
have been murdered in June last but
information was not even given by the local
police to the higher authorities. It was kept
there; now it has been revealed. When
Harijans are murdered, no information is
given. And Sir, again, according to this
newspaper, Patriot—l do not know whether
they have time to study this news item or
not,—a Harijan hoy. Agava, of Kuchi-pudi
village in Suryapet taluk of Nalgonda district
was murdered.

This is what is happening under President's
rule. Do something about it. Talk about
Harijans. Talk about Harijan welfare. Your
policemen do not even report cases of murder.
Even when the charge-sheet has been filed,
the case has been started, and yet they will not
report the whole thing to the higher authorities
including, I believe, in some cases the
Ministers when the Ministers are there. That
has been the habit of the police authorities.
Therefore, 1 say action should be taken.
Finally, I have to make only one or two
suggestions.

But before I do that, T come to the
question of Nagabhushana Pattanaik's case. I
referred to it again and again, I suggested and
I earnestly pleaded with the Government. He
is a Naxalite leader under death sentence.
This montli



179 Resolution Re
Continuance of

fShri Bhupesh Gupta]

the Jubilee Year is coming to an end on the
15th August. I said by 15th August the
sentence should be commuted at least. I am
informed by Mr. Om Mehta that the matter
was under consideration. I say do it now.
Jubilee Year is the occasion to make such
gestures. Why do you not do a good thing? If
at all you want to do it, do it in proper time.
And I think this is the right occasion, proper
occasion, to do this thing. At least commute
the sentence. I have met the President. I can
tell you the President was quite sympathetic,
quite sympathetic to our request for
commutation of the sentence on Naga-
bhushana Pattanaik. And I am sure the
Government is also considering the matter in
a proper spirit and I hope that the decision
will be announced before the 15th August.

With regard to the Andhra problem, how
long the President's rule will continue, we are
not told. We are not told about it. We are told
everything else. May I ask one question : How
is the whole world looking at us? Are we not
making ourselves a laughing stock before the
world? In Andhra Pradesh the ruling party has
a majority of....

SHRI NAWAL KISHORE: Seventy-five
per cent.

SHRI BHUPESH GUPTA: . 217 in a
House of 287. It is not a simple majority. It is
a huge majority. It is a majority which is over-
massive, if I may say so. Now they are all
there, I am told. Nobody has joined our party
or their party or any other party. Then where
have they disappeared? Where have your so-
called suspended-animaled MLAs gone? I
should like to know. They have not joined
other parties. They are all in your party still.
Even then you are not in a position to settle it
and start the Assembly functioning and restore
the popular Government. Then. UP is the
biggest State in Tndia with 90 million
population. Yet. there is no Government there.
Andhra Pradesh is one of the finest and
powerful States. There is no popular
Government there. How long will this
continue? It
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brings no credit to our parliamentary system.
What are the people thinking? The onstitution
is being utilised for your own purpose, not
because there is a majority, not because you
cannot form a Government, but because some
internal troubles in your party. It is therefore
that the people there do not have a legislature
where they can raise such things and sort out
their problems that way. I say the matter
should be gone into in that spirit. As far as the
solution is concerned, generally I agree with
the approach of Mr. Raju when he said that the
problem should be separated, the political
problem should be separated, the question of
restoration of popular rule should be
separated, from the question of the so-called
Mulki Rules, the Mulki Rule tangle or
whatever it is called. I think we should settle it
on that basis. I realise the difficulties that you
face. But take us into confidence some times.
Is it just your affair that there is no
Government in Andhra Pradesh despite the
legislature in existence with a viable majority?
You owe it to the country to explain it why it
is so. What are the problems and difficulties
you are facing? Why should not the
Constitution function there normally? You are
treating it as a domestic affair of the Congress
Party. That is not good over a matter which
involves  Constitutional  principles  and
propriety and the working of Parliamentary
system. Simply because you have a majority
here, do not treat it as your domestic affair. I
know there are some people who are
separatists. And you are not able to convince
them. But there are many others who want
integrity and unity and stability to be
maintained. Surely you can share your
thoughts and ideas with them, and draw upon
their counsel and experience in order to arrive
at a settlement. It is not good that Andhra Pra-
desh should be left with a bureaucratic
Government for a long time. Now we have
been asked to extend it for another six months.
But we have not been able to know how the
President's rule is behaving vU-a-vis the
problems of the restoration of the popular
government. This is what should be told to us.
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Our Party in  Andhra Pradesh has charged | a | Todre ® AR g4, qreg ¥ w19y

the bureaucrats there for conspiring  against
us. News has  been spread here that
Communists are trying to loot the trains in
Andhra Pradesh. This is a blackened lie. It is
highly provocative. It is done in order to create
an alibi to attack us. Communists do not
believe in looting trains.
entire  people there

the policies to which you stand committed,
namely, dehoard-ing the hidden stocks and
exposing profiteers and black-marketeers.
If  this kind of story is sent here from Andhra
Pradesh in order to spread it here, whoever has
done it should be brought tc book and he should
be asked to explain his conduct. Where is the
train looting in Andhra Pradesh by
Communists? For the last two-three days this
rumour is going round that Communists are
doing it. It has percolated here. This lie, this
slander is spread by those who are in the pay
of the hoarders and profiteers. They should be
given no quarter in any political circle. Our
objective  is to make dehoarding a movement
and it is well-known that you  want this
movement t0 be universal in which vou want
Congressmen to move into action and
deho.ird stocks of foodgrains to see that
foodgrains and other essential commodities are
distributed to the  people at prices which they
can afford. It is not a partisan issue at all. I
do not think you will be doing any service to
the country by giving encouragement to this
kind of propaganda against this Party or any
other Party which is genuinely interested in
solving the problems unitedly by taking courage
and bold steps. Therefore. I ask the Government
(Time hell rings) to make enaurries in order to
find out who  make these  provocative
statements and why and to punish them.

T AT qArergw wEe (Ee) -
aarmfy ngma, ag Y gwrT qmr £ &
A yawr 7 regfy wraa w1 v adR
% AT ATT FIFTAT FATT, F TART favim
FYATE | ZA AT A 2 B v A R
F o777 OF TSE & 1T AL O ¥ fag
aig 7 wreqft wEn w@n f@r m@r

M-

They are with the |
including your own |
supporters in order to carry out and implement |

BT, worzra ¥ wrAm gaAT, AT § A1
gAY Ta wez § T AW ¥ € sl H
wrezgfy wrem wran gar war | few
TR e F AT qgi A7 wiwa ardf g,
ST WHTT WAY F1 &9 &, IAT TARY T
¥ fgams #zf o7 fee and raddz ama
%7 7t &, Sffa A7 ST H TAET G
FMAN AP ZT €T | ARFT F AT A2
agh 93 st o1 Figa arf FarfEr 7
2, waf qz ot ot FfaeeEe = g,
AEH 07 74T AFT TAFT GANT FeA ¥
T A AT &, 9 T ALY AnA A
g arf | warA WAy A PRI AT F 27
gl F1 sy wgi 9% wity eafer &
FAM, AT gRT T HYAT FT GEAT E 2F
R w1 gn 37 AR Al AT wEEEAT
%1 fgmy e | Afwa gud A foad
faa vy 77 £, =-i mf= & =aEr
ot @y ey 8, fore oft @i F AfowaT W
¥ 7R A frar AT &1 AR H
T AT W15 TETE IAA ATTH TIAT
2 fr 7q ¥ fanmr % om Aaram § =
fag a7g & agi @1 Geaar g a%ar g )
F Fike A T T (IR0 AR
sfazwe § ot 2z Sfezwe anwdt & 91
fafraa afr%a zq & wrfas am e ¥
IF Fgf ¥ AfadrTe F GAwa A T 5
ganfa 3 wrizw | FfwA gar TEE
a#t fear | wrv 3R ¥ gwr Sfewd
aft & A1 zay wr gfewfew  SeaTE
2T dwa § asT Igar arfeg & 3aF
gifam wm woar wifgr 1 @@ ot A
frar mar o sre gz A fwar mar
At fafete 7% 4 3aw a@l ¥ AfaET
F1 AT F2ZAT 7130 A2 7@t 92 A7 A
AT AR | AP TaT qAT AR
frar® 1 cafar 4 qrarg fe s s
Zw F w0 AT TAAT F THTRAT AT I
T 9 wgt 9gr ¥ AfacAay ST §
BT BT 2 T AT FLH Ar AT A7 TA0A
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FUT WG A7 T gu o Frae £ gAw) @
THA FIT AT TATIT AT AT |38
YR T FIAT 0f77, FHa ;w2 3
A wT ]| a7 Tw ¥ wAdw ¥ faw
I aft B vgr & 1 awrd A Wy A
TXATIA T o g | gawt
dferg W37 fom ;. 9a9% a1 IAF
TN HTT BT UM @I Y, IEFT ATAT
TZEATE 55 I § o s AT WAaA
|/ g T & AV gAY AF AAINES
IR 1 W@ § A% I7 arAmwE) & qrEf
A1 i & A e @arwife 5
TEl &, IR Iq AT T ToATH T A
TZF ®T aAmEr ®1 Fr0a adt fear &,
afew qrél § da7 F1 deiroa IR AT
AT E IaH Tar ArTw oTAl & R 17 e
THAT TAMET Z0 T w1R aar Trdr
7 &R URT E1R 4% 5q IAFY AT LIS
R 3ag  wArfaw ag & H wm A
ZM ah §qfs gaer dfcas i §
A1 oiEft o o wfesc § & gsfam
7 #fgam F fasrs o am s30T A7
FAFT F1E 2? Af A | AfHA THEET
A4 WA FR W E | AT qIUH
wAT ot UF gHIT § srwrer o feafw ¥
T FOF I1 LT AT AZ0 92 AR
7 gwrfaa &, afda 510 qf saer € sa
wHY & & a@nil &1 w0 faare wqre w0
WIEHT I AR A ATATISATE | FTRIT
w1 wifgw f& agr o @ & fao @
FARTT FT =wEEqT E AT IR TR
Fr =xaear o F famfas § agr G4
vt a1 fautor wwar sy fe faad swif
1 &m fad | @2l @ AreAT redrd)
ol % 0F ®m T 733 =rfgd fa
faas Toi & w1 Tronqrs Al ) a2 @4
T Aifga § AN o qRadEY Y aw
frarfgremm s sz v § IR 3@
FA N3W gy a7 fagre gr AT AW EY, OF
o T WAW & 4g a7 foes gud |
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73t |4t ¥ faqq @ W go AwAr
wifgr 399 = o avwn ad A
g 1 @i 97 wfzaromT ®1 wE@o
AT 4"z F fHArk & ar amar g,
gaF fog ot svwie #Y s § w1 =
gl frar s g | gma gArg sl o
faaeft #7 ArzF ToAr aet & fr feawh
T9g & 25 woAz faoet oft & @m A
WY & zafan gw dar fawdy #7 @9
T wifgy  faag & @2 o asar
ZET @ 42 AFATT A W TARI FHAT
a7 | T8 777 w7 94y AT F wAT
rfgm | AT A A YT WY ga% Fm
Z1 a5 2 faa i & @feo & a7 a7
FTAGAZ AT ZFT1 AYL Ar9 A9 FO1 w1
T o @R | gar gy 3@l o
gmr wrfgn 1 et & =Y oA
g€d M1 3 awagw oy gEE ! dAfE
AMMKAATE €8 §, Tas1 9z ¥ foadr
aaaT § 3aF quifaw 34 oA w0
Adt frar wraT & 1 Ty avg q oAt Al
gae araea § foad smnr & gaiae
%M Adf 31 277 ¥ | gafew § w@ar §
Trerefa wraa ¥ e Feadl & arg ¥ A
q7RI7 AT a7 w1 1 g, T &qwar #
7RI T PR Y wifow AT 5
sifpfmas W @ w0 | e
amar , a1 za feafs & 9712 51 Fgar
wifer f5 50 732 =1 949 57T AT F0 F
FA ARAM F, AYL AT TEAET 9@
et AT & 3A ATAEY X G2 FLE ART
a1 aifqs fegfa v 21 o s 97 o7
qfzfegfa st wgdy & =g Adl @7 9
T8 798 WY HALAT ABT TL AN FH A
Frfaror ®Y FC |

184

MR. DEPUTY CHAIRMAN: Prof.
Rasheeduddin Khan.

PROF. RASHEEDUDDIN KHAN
(Nominated): Mr. Deputy Chairman, Sir,
on an occasion when three Statutory
Resolutions are being brought before the
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House for approval in order to continue the tal aspects of the structure of the Re-
proclamation of emergency by the President Public of India. Therefore, I mention this

in the States of India, may be it is necessary With some hesitation.

that we look at some of the larger issues

involed, particularly with reference to Let ua be very clear as to what had
Andhra Pradesh. Sir, I am speaking here this appened in Andhra P rade'sh which led to
afternoon with some pain, and also with the imposition of President's Rule. My own
some hesitation, which gets accentuated by iubmission is that unless our analysis of the
the fact that I also happen to come from problem is clear, no solution will be found
Andhra Pradesh which, during the last four t© the  larger and basic problem, involved
years, has been passing through uneasy therein. Sir, for the last four years I have
times and has been hitting the headlines, not Peen writing on this problem occasionally.

for complimentary purposes but for uneasy |  May also submit that I have probably
and adverse reasons. voiced some unpopular opinions as well.

) o But the compulsion of being a life-long aca-
Sir, to start  with, it seems to me demic on the one side and the compulsion
somewhat agonizing to remind oursel- of seeing things from a near quarter, by
ves that President's rule which is resorted virtue of coming from Andhra Pradesh on
to under the emergency provisions of the the other side, have certainly led me to
Constitution, has been resorted to quite certain  conclusions. T beg to submit
so often during the last few years. that these conclusions are based on a
I may also add for the purpose of clear and an objective reasoning. For the
underlying the abnormality of the situation, last 4 years, we have been trying to treat the
which is sometimes missed even by problem as a law and order problem, or as a
enlightened public opinion, that one-third problem of the collapse of cohesion in the
of the people of India—are living under ruling party, or as a problem of the conflict
President's Rule; if you includes Andhra of caste-oriented leadership or as a problem
Pradesh, Uttar Pradesh, Orissa and of the conflict between an economically
Manipur, that constitutes almost one-third advanced region and an economically
of the population of the Republic of India. backward region.  But seldom, as far as
This situation is certainly alarming for us. I can realise, either in the Parliament or
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We have, therefore, to examine as to what
is happening to the political system
which we have adopted for the last 26
years. Sir, this also points to the fact that
there is something wrong with the working
of the party system itself. And, therefore,
without apportioning blame on one
party or the other, it Dbehaves
leaders of all the parties to sit down to-
gether and examine as to how to eradicate
the weaknesses which lead to the distortion
of the normal functioning of the party

system. But, above all, if I am permitted
to say so, it is the ruling party's malady.
It is the  manifest vacuum in the

capacity of the ruling party to put its
house in order and, therefore, by that
token to put the Republic of India in order,
tha? things are going from bad to worse.
It is a sad commentary that at a time when
economic problems are engaging our
attention, when things are taking a turn for
the bad, we should nevertheless have to
go into some of the very fundamen-

outside, an attempt has been made to look
o more profound and deeper implications

End basis for the type of conflict that is
oing on in Andhra Pradesh.

Now Sir, it is very easy to accuse a part-
time Member of  Parliament like me
with an academic back-ground  of being
too much of a theoretician. You might as
well say that I look at the problem from
too much of a normative point of view. 1
will submit that some aspects of theory,
some aspects of norm and some aspects of

the larger perspective have clear political
relevance as well. Probably, politics
cannot be totally removed from a
perspective of history and history

cannot be  totally perceived without a
perspective  of politics.  Therefore, 1
would submit that what is happening in
Andhra Pradesh is symptomatic of the

larger problem of the harmonious
integration ol a complex federal polity
like India.
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Is it that what is happening in Andhra
Pradesh is a problem of the assertion of a
viable sub-regional demand.  Is it that the
problem of Andhra Pradesh is a problem of
the second biggest linguistic community

asking for  looking  at :he problem of
development from an angle other than
linguistic? 1 am raising these issues here in

the House in order to help people to come to
their own conclusions. I am mindful, rather
quite agonisingly mindful, of the veiy
unhappy economic circumstances through
which we are passing.  One can always say
that what I am saying may be right, but it. is
not actful and reasonable in the larger interest
to say it at the moment. Therefore, 1 am
trying to put my views as mildly as possible.
But I cannot overlook the fact that what
has happened in the last 4 years in Andhra
Pradesh goes much beyond the problem of
party politics. I ~ submit with  all emphasis
and humility at my command that the learned
members of the ruling party should really do
some systematic thinking because Andhra
Pradesh has been the bastion of the Congress
for many years. Even today in an Assembly
of 287, 217 members are from the Congress.
Then why is the Congress Party not
working as a united party? If it is not
working as a united party, is it only lack of
discipline or lack of political leadership or is it
something more fundamental than that? I
would submit that the problem is not of
holding another elections either. Another
election will mean extra expenditure on an
unproductive activity. I think in a country
like ours where we are trying to have every
single pie being made available for eco-
nomic development, costly  expenditure on
elections should be avoided as far as possible.
I would also like to say that the problem is
not only political. I agree with my friend
Mr. V. B. Raju, a sagacious person with long
experience of active politics, that there are two
problems which are  political and ~ which
should be looked at froma political angle.
But I would say that political problems also
cannot be isolated from the larger human
problems. When you say that it is a political
problem, you are only looking at a part of the
problem by giving it a designation. But
politi-
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cal problem is an integral part of the lar-: ger
whole and that larger whole i« the | main
human problem. And that human I
problem—I submit and I hope the Minister of
Home Affairs Mr. Pant, my good j friend,
will take it in good humour— I has been
totally overlooked by the rul-I ing party. Sir,
I am not accusing, I am not in the habit of
accusing but if I may say so, there has been
a continuous lack of understanding of  the
genuine problem which has been facing the
people of Andhra Pradesh. 1 am not saying
that there should be one State or two States.
What I am saying is this: there is no sanctity
for one State as there is no sanctity for two
States. I am definitely saying that the federal
polity of India needs a solution different from
the solution which we have so far sought. I
am conscious that at the same time, you can-
not isolate the solution from the question of
economic  development. But also you
cannot say that since the problem is mainly
of economic development, therefore, let us
not look at the problem of structural changes.
Sir, the problem of economic development
itself is link-ed-up with the problem of
structural changes. If the structural changes
are not linked-up with the economic  pro-
blem then structural changes are an absurdity.

Therefore suffice it for me to suggest and
suggest advisedly with such ambiguity as I
can command, with such ish-ara and
kinaya—to use the language of Urdu
poetry—to convey to the wise understanding
of Mr. Pant and through him to the
authorities that be the main drift of my
suggestion regarding harmonious federal
polity. If I have made him understand, I
shall thank my stars and if I have not, I
would have no complaints.

SHRI M. R. KRISHNA (Andhra Pra-
desh): Mr. Deputy Chairman, Sir, we have
discussed about Andhra Pradesh on many
occasions here and we also realised the need
for imposition of President's Rule at one
time. The State was in a very bad condition.
Things were not going on in the usual
manner.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(PROF. SIDDHESHWAR PRASAD): Put it
mildly.
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M. R KRISHNA: Therefore, the
imposition of the President's Rule
wasMemanded almost by every party, al-
most by everybody who was interested in
Andhra Pradesh  Sir, having introduced
the President's Rule, to have an exten-tion
of another six months is something which
many cannot understand.  All along
we were under the impression that during
the lime of President's Rule things will
settle down, normalcy will prevail and then
there will be an opportunity for the
popular government to come in. But since
that day is still made to go far, we are a
little bit worried about the way in which
things are being done. The President's
Rule was really needed at one time and we
expected that during the President's Rule
all the evils which have crept in during the
popular regime will be eradicated and there
will be an opportunity for a civil
government to come in. We have seen, the
Administrator, Mr. Sarin, is really
interested in the affairs, we have all praise
for him. Yet he has to work, with the
same machinery and I think Mr. Sarin or
anyone else cannot claim any competence
or knowledge about the civil team which
was working there—I mean the civil
servants there. The same machinery
continues to  be there. The same officials
are there in the same old place and it is
very surprising for one to think if with this
machinery there will be any improvement
in Andhra Pradesh. Whether it is the land
reforms or the construction of houses for
Harijans or to stop the harassment of
Harijans and troubles etc., or any other
progressive measure, I do not think the
speed is in any way appreciable. If this
continues, I think we will have to lose
confidence even in the President's Rule.
Sir, I think my good friend, Mr. Pant, must
have already received complaints that in
many Departments what had been
forgotten for some time, namely, cor-
ruption has now again crept in. There are
offices and officials openly demanding
bribes for doing some work in the various
Departments. Things have started coming
to the surface and the people ia Andhra
Pradesh have started talking about those
things. It is time for the Government of]
India to put down these things. It may not
be possible for this Government which is
temporary there to bring in all kinds of
reforms and
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clean the whole State with all good things
it may take years but at present it n
necessary the Administrator and his col-
leagues should have a very strong hand to
put down any kind of corruption which
has come to their knowledge. Sir, this is
the opportune time for the Government to
really implement seriously and vigorously
some of the good measures which were
brought before the Assembly and passed
by the previous Government. Nobody
would stop the Administrator and his
team from implementing them vigorously.
They had taken some steps to nationalise
some of the things like the hostels. There
may be some who did not like that move
but there was more or less universal
support for that kind of a move but it is
not enough. It is dealing with only one
small section of the population. Just now
my friend, Mr. Bhupesh Gupta, was
referring to hoarders and various other
people who are still very active in Andhra
Pradesh. These are the people who have
got to be put down very very effectively by
the Administration and I am sure the
Home Ministry will take proper steps to
see that the Administrator is strengthened
to put down all these evils

Sir, I do not think that the present Ad-
ministration has introduced any new
scheme excepting inaugurating or open-
ing housing colonies or hostels which
have been originated or started by the
previous Government. The present
Government will have to initiate some
new schemes and Mr. Pant and the
Government of India knows very well
that there are three regions and the
development in all the three regions is not
uniform. Even among these three regions,
two regions are very backward,
Rayalaseema and Telangana. We know
the problems. It is not good for us to
think that everybody will be a saint and
they would accept anything that is being
done in one region. Even though we know
these problems and these problems require
remedies, the remedial measures seem to
be totally absent. I do not know what is
the way in which the Administrators and
others come and plead with the
Government of India. We thought that
only the popular Ministers when they
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come to the Government of India for
Finance and other help are not treated
properly because the Ministers in the
Centre being also politicians they may|
not look upon another politician coming
from a State very kindly.

191

SHRI OM MEHTA: You were also a
Minister at the Centre.

SHRIM. R. KRISHNA: 1
Member of Parliament.

am a

SHRI OM MEHTA: Not now; but
you were previously.

SHRI M. R. KRISHNA: We thought
that the Administrator who is a noted civil
servant will be able to convince his own
colleagues and friends in the Government
of India and get as much funds as required
by Andhra Pradesh, but recently we had a
meeting with the Administrator and even
for small things he was expressing his
inability to convince the Government of
India. This is a most important
point; whatever we may say, it is not
going to help us. The Government of
India has almost decided that Andhra
Pradesh will continue to be an integrated
State. There are no two opinions about it.
Even though some friends in some corners
may say that separation is inevitable, for
the present the people, the politicians and
a large measure  of public opinion in
Andhra Pradesh are all definitely for an
integrated State. When that is the aim it
is essential for the Government of India to
help the Andhra Pradesh Administration
to properly satisfy all the backward
regions whether in the matter of housing
loans or providing electricity to the
villages or providing facilities for
agriculture or  providing land to the
poorer people. All these things need a
favourable treatment from the
Government of India. If the Government
of India does not help the administration
there, but only thinks of integration and
thinks of a popular government, I am sure
it is not going io come. Economic
disparity and the backwardness of the two
regions are the real factors which have
disturbed Andhra Pradesh to this extent
and if these are allowed to continue any
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have an integrated State is not going to
help up. The basic thing is to help Andhra
Pradesh develop industrially,
agriculturally and economically. That is
the most important thing. It is no good
just asking them to be united, when one
region is rich and the other region is poor
and when in one region all educational
institutions are located and in the other
region there is lack of educational
facilities. If these things are allowed to
continue, I am sure we will be doing only
a disservice to Andhra Pradesh and we
will not be really helping the people of
Andhra Pradesh. I thank you, Sir.

SHRI K. P. SUBRAMANIA MENON
(Kerala): Sir, again we are asked to
continue President's rule in Andhra
Pradesh. Six months back when it was
clamped down on Andhra, we thought
that it would be a temporary phenomenon
and the problems which led to the
President's rule would be solved. We find
that President's rule is no solution to the
problems which Andhra faces. In fact, the
problem is as far away from solution as
when President's rule was clamped down.
The problem can be solved only if the
Congress party knows its mind. The
problem is actually in Delhi and it is not
in Andhra.

SHRI S. D. MISRA (Uttar Pradesh):
Have they any mind?

SHRI K. P. SUBRAMANIA MENON:
It is in Delhi. The moment the Congress
high command decides that the problem
will be solved in such and such way, that
the integrity of Andhra will be maintained,
there will be no difficulty. On the
contrary, what is the Congress high
command doing? They are calling all
sorts of rabble-rousers from all over
Andhra, talking to them and trying to
make them agree to all sorts of things.
That is not going to solve the problem.
The problem can be solved only by
ignoring them and by telling them to go
off. This is not the place for you. That way
you can do away with this problem once
and for all and see that an integrated
Andhra Pradesh continues in existence,
and popular rule is ushered in there.
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Now, Sir, Andhra is a place where I
would say that the rule of the landlords
and that too what may be called the
fanatical, caste landlords, flourishes. It is
one of the States in India where the
Harijans and Adivasis are being op-
pressed like anything, unashamedly so
obviously and on every occasion. Even
today and you will find every day there is
some incident reported from Andhra that
Harijans were beaten up, were murdered,
were oppressed and that sort of thing. We
thought that at least if the President's rule
did not solve any other problem, at least
it would find some sort of solution to this
problem, if not a permanent solution, at
least temporarily the Harijans and
Adivasis in Andhra Pradesh would have
some sort of respite from the oppressive
landlords and the fanatical caste Hindus
there. But even that is belied. The
President's rule cannot solve any
problem. For protecting the Harijans and
the Adivasis the President has special
power under the Constitution. Even when
the Popular Government is there, the
President has got a special responsibility
to see that these people are protected. But
now when the President's rule itself is
going on, they are not still protected.
What is it? What sort of President's rule
this is that the President cannot carry on
the specific job which is enshrined in the
Constitution and which says that it is
President's responsibility and that he
should do it whether there is a popular
Government or not. But that is not being
done.

Then, Sir, Andhra fortunately is a
province with a great potential and for
the people of this country who now hun-
ger for food, Andhra can be a solution.
But that resource and potential lie un-
tapped still. And what is the President's
rule doing? After all, in six months they
could have done a lot of things even in
the question of production of foodgrains,
because the main thing is the Nagar-juna
Sagar Project. That is one of the most
important  projects  conceived  in
independent India. That came into exist-
ence after a lot of struggle by the Andhra
people. It is actually a pro-
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ject with a lot of promise not only for the
Andhra people, because if the Andhra
people who are very industrious and
enterprising produce rice, that is very
good for the country also. Therefore, the
country's food problem could, have been
solved. But what happened? The full
potential of the Nagarjuna Sagar Project
is still not being utilised, that is the
irrigation potential. And the power thing
is just being set up and I do not know
when it will fructify. But the power
potential which is the main purpose for
which the dam was built, that is still not
being utilised. And whose mistake is it?
Naturally, it is the President's rule, and
the President's rule could have seen to it
that it is fully utilised so that the people
of this country do not suffer from the
food problem.

Then, Sir, another problem to which I
wish to draw the attention of the hon.
Minister is that of the private college
teachers in Andhra. The private college
teachers in Andhra have been agitating
for the last so many months to see that
Dr. Reddy Committee's Report is imple-
mented fully. But I do not know why the
Government is not taking action to that
effect. Most of the colleges are not
functioning, the students are suffering.
The Government is not taking a fair stand
on this issue and I hope that at least now,
when the President's rule is going to be
extended for another six months, this
problem would be solved.

Lastly—and I do not want to prolong
my speech—I will only point out that the
problem of Andhra has to be solved, and
it cannot be solved by talking or by dilly-
dallying or by hobnobbing with anti-
integrationists and the bifurcationists and
all that. It can be solved only by taking a
fair decision on the question of
maintaining the integrity of the Andhra
State.

SHRI PAPI REDDY (Andhra Pradesh)
: Sir, it was amusing to hear Comrade
Bhupesh Gupta speaking on this motion.
He was speaking about every Pradesh
except Andhra Pradesh.

SHRI S. S. MARISWAMY (Tamil
Nadu): That is Bhupesh Gupta.
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SHRI PAPI REDDY: Then, Sir, he
was sorry that the so-called bandh at
Vijayawada was a failure. In his langu-
age, I suppose, if a bundh were to be
successful at least there should have been
one or two killings as has been the case in
Kerala. In Kerala also, they had a bandh.
The score was two deaths. But Comrade
Bhupesh Gupta says that that was in
collaboration with the Congress. But here
they could not do anything about the
local traders because some of the traders
are paying to the Communist Party also
to avoid trouble from these people there.
They wanted to loot the Super Bazar but
when ultimately things took a serious
shape they withdrew from the whole
thing. Now they say they have nothing to
do with the Super Bazar and they want an
enquiry committee.

Sir, the Communist Party evinced
interest in the separation of Andhra be-
cause all the cadre of the Communist
Party comes from the Telengana region.
All the leaders are from the Andhra re-
gion. The Andhra leaders want to have a
cadre.

SHRI M. R. KRISHNA: We have also
better leaders in Telengana.

SHRI PAPI REDDI: Whatever it is
they are non-existent. They are almost on
the wane. So separation, naturally, would
be detrimental to their party.

About finding a solution, the Centre
has been telling us that it has always an
open mind. I do not exactly know what is
in that mind. 1 suppose it is not in
vacuum.

SHRI K. C. PANT: Itis an open
mind but not a" blank one.

SHRI PAPI REDDY: Not vacuum-
atised, 1. suppose. So they have opened
their mind but they have closed their
.mouth unfortunately. They do not come
out with a solution. I do not know who
has to give a solution.

\[e%Eal'}eIs%ar%: MARISWAMY: Lord
SHRI PAPI REDDY: May be it is left
to some,astrologers or some Balyo-gis.

Anyway, they would find out some
stohitibh.. * I sincerely feel that wfthout.
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bifurcation you cannot run the adminis-
tration, you cannot run an integrated
State. We have been saying this all these
years. Perhaps, my hon'ble friend, Mr. M.
R. Kirishna, may have a different
approach  for this problem. The
Hyderabad city is celebrating the 32nd
year of the Quit India Resolution. Now it
seems they have to quit Hyderabad on this
occasion. They want Andhras to quit
Hyderabad. We are also celebrating our
'Do or Die' resolution, the slogan of
Gandhiji. Now it is a case of not doing but
of dying. That is unfortunately the
position there. Now that Mr. Pant
proposes to adopt the State for six more
months, T would suggest that —whether
the President's Rule is right or wrong; I
have my own reservations about it—there
should be some development. I feel we
should have less busy bodies. At the top
now the Secretariat is free from busy
bodies, the so-called politicians. At least
the Secretariat is running smoothly. May
be there is corruption even in the
President's Rule. But corruption is a
universal phenomenon. It is not particular
to Andhra alone. Therefore, it is much
better than the previous popular
governments. And unless you find out
some solution it is no use your trying to
get another popular government in the
name of a leader who is nominated from
here and ultimately who cannot pull on
his weight with the party and then the
same thing would follow. Unless you
seriously think of separation nothing can
succeed in the State.

196;

. Now, Sir, as I said, Mr. Pant is ad-
opting the State for another six months I
want him to take some good care of
the,ports.'Andhra has the longest coast-
line- which has not been properly exploi-
ted. :On the West coasV Matagalore and
other places there is lot of marine pro-
ducts being exported. There is only one
port; Visakhapatnam, which was started
long back not because of us but in spite of
us. It js more for defence purposes.
The.Kakinada port, I here, is being deve-
loped. That is, a good thing. m Then We
have been,asking for the development of
the Krishnapatnam port which is only 100
miles pfoom Madrfcs; Whenever there is a.
strike; in thejMadisas port.this



197 Resolution re.

Continuance of

porf can also be thought of for develop-
ment.* Then we can think of some salt-
based industries also as we see in the
Saurashtra area. Not a single industry has
come up in the coast here. Then I wish
Mr. Pant, as the foster father of the State
for another six months to come, would
take up the white elephant of the State
finances, which is the Nagar-junasagar
project and see that the Centre takes it
over because the benefits from the project
go for the whole nation. I wish Mr. Pant
takes early steps for taking over the
Nagarjuna Sagar Project into the Central
sector. Thank you.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Pant.

SHRI S. S. MARISWAMY: Before
that, would you kindly permit me for two
minutes, if possible?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You did not give your name.

SHRI S. S. MARISWAMY: I am
requesting you now.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): All right.

SHRI S. S. MARISWAMY: Sir, looK-
ing at my hon. friend, Mr. Pant, from this
distance. I am reminded of his father. He
has got a very strong resemblance and
very recently he has added to his beautiful
face a big moustache, which is a replica
of what his father was having. His father
was a great defender of freedom and
demo” cracy, and his participation in the
freedom struggle is something of a saga.
Even to-day if -we read about it from
Durga Das .and other people, we get a
great thrill. .1 was given the opportunity
of meeting Mr. Pant,, his father, in 1957
oyer,a. Congress matter -.pertaining to
Madras State. He gave, me a patient
hearing and. gave me a. solution - in a
jiffy that worked like a miracle in Madras
politics. Now, if Mr, K. C, Pant is given a
free hand, if he is given full responsibility
and if his hands are not tied down by busy
bodies and career politicians and” all
those who want to concentrate all. the
powers.in,the. .hands of Delhi, I ./lam
quitejuri, following . the footsteps of"°£is
jreajt father, he will sWve”rae" problem
in a "jiffy. But un-
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fortunately, there is a tendency in

Delhi to appoint Chief Ministers from here.
Whether they are a zero there or they are
powerful men, irrespective of their
popularity or unpopularity, the Centre
is very keen in having their own, if you
permit me to say so, stooges. That is the
trouble. They must choose a man from
the masses, a popular leader. They should
not choose a yes-man. If Mr. Pant is
given freedom, I am quite sure he will do
it, but unfortunately his hands are as
fettered as the hands of anybody in this
almighty Government. Anyway, now the
trouble and other things are subsiding.
There is a calm atmosphere prevailing
there. Now is the proper time to bring out
a solution. We cannot keep the
President's rule and the Assembly in
suspended animation for ever. If it is kept
for ever and ever, I begin to see red. I
begin to suspect that what the great
thinker, philosoDher and most learned
colleague of ours in the Lok Sabha. Mr.
Shashi Bhushan, who has come out with
the wonderful theory of "limited
dictatorship", is inspired by somebody to
say so and there is some meaning in what
he says. So this suspended animation
would create doubts in  our mind and
confirm whatever Mr. Shashi Bhushan is
saying. In order to allay the fears
entertained by the Opposition, Mr. Pant
during his reply must give a solution.
That is my request. Thank you.

4 M.P.

SHRI K. C. PANT: Sir, I have listened
to. this debate with great care, particularly
bedause I was hoping that some views
might be expressed on the basic problem
that faces us in Andhra Pradesh. Some
views had been expressed, but several
other speakers have not commented
directly on that Dbasic problem.
Nevertheless, there have been many useful
suggestions and I have made note of these.
There have also been references to the
Administration under the Presi-' dent's
rule. And, Sir, some complimentary
references have been made, including the
one by you, and I would like to thank all
Members who made these references.

Sir,. Nawal Kishoreji referred to the
damage,, that has been caused. to public
property at the time when the Presi-



19 Resolution re.

Continuance of
[Shri K. C. Pant.]

dent's rule was first imposed on the State.
And I think somebody else referred to the
Government having been paralised at that
time. I do not want to use this particular
phrase, but I need hardly remind the
House of the situation that prevailed at
that time, about the daily reports which
were reaching us of the burning of buses,
burning of public property and stoning,
instances of clashes that took place,
police firing that took place, deaths that
took place, etc. And just to remind the
House of the size of the agitation that
took place. I would only mention that
32,800 persons were arrested in
connection with this agitation. There were
4 murders, 329 cases of arson, 76 cases of
sabotage, 18 cases of looting, and so on.
And I need not go into further details. At
the same time, the students were on
strike; several Government employees
were on strike. And the first priority of
the President's rule was to restore law and
order.

Sir, I have said in my opening speech
that law and order has been restored, that
normalcy has been restored in the
Administration. And I would like to say
here that this has only been possible
because of the cooperation of the people
of Andhra Pradesh. The people have
cooperated in both the regions and it is
this cooperation which has enabled the
Adminitration to restore normalcy. All
those who were on strike, whether it is
Civil Surgeons, or the Gazetted Officers
or the NGOs or the students, one by one,
they withdraw their strikes. And as has
been mentioned by Nawal Kishoreji, the
Army withdrew, the BSF and the CRP
were reduced in strength. And so with
each positive gesture of normalcy on the
part of those who were agitating, the
Administration responded by going more
than half way to speed up the process of
normalisation. And in this connection, the
large number of persons who were
detained at the time, some of them under
the MISA also—many arrests were made
and I have mentioned the number of
arrests—they have also been more or less
released, most of them. And in respect of
students, attempts were made on all occa-
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sions to see that for the students who
wanted to take their examinations'while
they were under arrest faculties were
given so that they may not waste a year.
And more recently there was an agitation
by teachers. That agitation was also
resolved and the students were enabled to
take their examination wherever it was
possible. In  other places fresh
arrangements were made. Therefore, it is
this kind of approach which the
administration has been adopting all along
to bring back normalcy. Com-municatons
have been restored. But certain other
problems came up. And one of these
problems was an unusually long spell of
drought. Our friends who come from
Andhra Pradeh know the severity of this
drought and know that it created problems
even in respect of drinking water and milk
supply. You yourself, Sir, know this very
well and you know what a tremendous
effort had to be made by the
administration to cope with the situation
to see that food and other essential
supplies reached every pocket in distress
and to see that the administration was
fully geared to take care of the host of
problems that arose because of this
drought. And I am glad to say that this
period of drought has ended with the
recent monsoon. I cannot say whether
there are still some pockets where the rain
has not been enough, but, by and large,
there has been a reasonable rainfall in
Andhra Pradesh this time. The total
expenditure on measures of drought relief
in the last financial year was of the order
of Rs. 39.95 crores. This is an indication
of the size of the effort that must have
been required—this figure of Rs. 39.95
crores for drought relief. Rupees 71 lakhs
were spent on cyclone relief, because
there was a cyclone also which occurred
in the State. And the total programme is
expected to cost Rs. 55 crores up to June-
July 1973. T am mentioning these figures
only to highlight the size of the problem
which confronted the State. Now, various
friends have referred to the need for
development. I would gladly give some
figures later on. I would only say that we
are fully conscious of the fact that
President's rule Is no! merely lo look after
the law and order, but ft Is there
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to do what it can in the field of development to
streamline the administrative machinery and
to energize it, to give a fillip to development,
and, in particular, to take note of the needs of
the backward regions in the State, the potential
for industry, and so on. References were made
to the Fifth Plan by you, Sir, and others and
that is an additional responsibility which the
admi-nistratiun there has to bear at this parti-
cular time when the Fifth Plan discussions
were going on. I can assure you that the
administration there is conscious of all these
responsibilities and is engaged in the task of
giving a fillip to development, all-round
development, including som, of the specific
things which have been mentioned. I will
come to that later, like Nagarjunasagar. I may
not be able to go as far as Shri Papi Reddi
wants me to. But still I will give some
indication of what is being done. While within
a few months it is not possible to get rid of
regional imbalances, I can assure my friends
that we are aware of them and we do try to the
extent possible to see that the national policies
in this respect to take up developmental
programmes so that regional imbalances are
lessened are also pursued in Andhra Pradesh.
But of course it will not be at the cost of other
regions. All regions should be developed. But
it can be done by some system of weightage
being given to more backward regions.

The other and the major point in this debate
is the need for extending the President's rule.
If I may say so, I was greatly impressed by
your speech, by the manner in which you
have analysed the problem and the way you
have gone back into the historic roots There is
an economic aspect to this problem to which
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Government of India to tackle service matters
because the officers whom we have sent from
outside the State may find it easier to do it
than officers from the State. I am not casting
any reflection on anybody by saying so. It is
part of human nature. It might be easier for an
outsider and considering this point we have
been trying from the very beginning to speed
up this process and I would like to tell you
that in the short period the Administration
there has been paying special attention to this
and in fact I could give you some more details
of what they have done during the period
under review.

Final gradation lists for 117 Gazetted posts
were issued and for the rest of the Gazetted
posts provisional gradation lists have been
issued in the month of May and they will be
confirmed after following the procedure laid
down. Provisional gradation lists for 36 non-
gazetted officers of Industrial Development
Department have been issued and for the
remaining 1,396 non-gazetted officers orders
are under issue. The work remaining to be
done is very little. Even this could have been
completed but for the fact that a large number
of non-gazetted officers are on strike for
almost three months during the period under
review.

This is the position. This, of course, would
not include cases in court. But so far as it is
possible, the Administration is attending to
this problem and T hope that they will
proceed as far as they can heading our advice
in the matter.

The other thing you mentioned was about

you have referred and there is also a political
aspect which we are all aware of.

So far as the non-political issues you
refeiTed to are concerned, namely, the service
matters and the educational facilities, I would
only like to say that the Administration there
has been asked in particular to pay special
attention to service matters. | fully agree with
you that it will perhaps be easier for the

8—18RSS/73.

educational facilities. In the five point
programme of the Prime Minister it was
mentioned that without damaging the interests
of the students of Telen-ganga, the
educational facilities in the twin cities should
be extended and the addilional seats created
would be free to all. This we have followed
up. While I do not have the details with me, I
can assure the House that in this verv acdemic
year we are going to create additional seats
both in terms of genera! college education and
professional college education.  This  is
being
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[Shrv K. C. Pant] done. And, Sir, I
hope that this will take care of the
problem. I am not here referring to the
question of an additional University for
this region which, as you know, is
connected with the larger question of
finding a solution. Etut the immediate
problem will be taken care of by what we
have decided to do. Now, Sir, you have
explained the problems created by the
succeeding judgements with regard to the
Mulki Rules and it was your suggestion
that we should consult the Supreme Court
or the Attorney-General. Now, the only
difficulty with that 1is that any
pronouncement or any advice given by
the Attorney-General or the Supreme
Court on a reference by the President does
not have the finality and while you
recognised this, you said that even though
it does not have the finality, it will help
inexplaining the whole problem to the
people. The problem has been one of
being able to bring about finality in the
matter. But I do recognise that it will take
many months, if not a couple of years, to
get a final judgement from the Supreme
Court. It is our hope that while this matter
is pending in the court, this problem will
be solved through political negotiations
between the different parties concerned
and it may be easier, while the matter is in
the court, for both sides to agree rather
than wait for finalisation of the issue one
way or the other. But, Sir, I do not want
to say more about this. But I have made a
note of your suggestion. Actually, we had
ourselves given some thought to it. But
the present position is that we hope that a
solution would be forthcoming before
even the High Court comes to a decision
on this matter. At least this is our hope and
this will be our endeavour.

203

Now, Sir, the other question you raised
is about the Regional Committee and the
developmental aspect of the problem.
This is one of the suggestions which has
been made and this is also under
discussion and so, I do not really want to
say anything more about it.

Sir we have been holding these dis-
cussions with the leaders of Telangarm
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as well as Andhra and the only thing that
I would like to say is that our effort is to
see that a consensus emerges and we are
trying to help along the process of finding
a solution which will satisfy the public
opinion both in Telan-gana and in
Andhra. Looking to the background of
the problem and the fact that there have
been agitations both in Telangana and in
Andhra regions at different times, one has
to be somewhat careful in handling this
problem and while, therefore, I can say
more, the House will understand that I
have to be more guarded because one
wrong word 1 may utter may create
problems...

SHRI NAWAL KISHORE: Mr.
Pant, there was a statement from you in
the Press that some consensus was
emerging, probably within two months,
and that you and the Prime Minister were
hopeful that a final solution will be
reached. I do not know whether it is
correct.

SHRI K. C. PANT : Sir, the first part
of it is more or less correct. I said that a
consensus appears to be emerging. But I
also said that no time-limit could be set.

SHRI NAWAL KISHORE : But it
was there in the Press.

SHRI K. C. PANT : There was no
question of two months or three months
for the simple reason that it is very
difficult for me to say whether it will be
in one month or two months.

Sir, I have heard the speeches from
different honourable Members who have
also brought out some of the views on
both the sides. But I do not think that any
attribution of motives or any
generalisations are going to help at this
stage and at least I do not intend to
indulge any such thing.

I have found a lot of goodwill in both
regions. I have found a willingness to
work for a solution. I have found a
willingness to understand each other's
point of view. And it is these positive
features in the situation to which I would
like to draw the attention of the House.
These positive features make  one
hope that a solution



Resolution re
Continuance of

would be forthcoming with the effort of
the \eaders of both sides, with spirit of
give a*nd take and with a view to finding
a solution which would find acceptance
in both parts of the State. So this is
broadly what we are working for. Mr.
Papi Reddi will see that my mind is not
blank, but it is very difficult to spell out
the details. . .

o qaw fomie : 6 WEN F aE A
LT FZT ATAT |

S Fo Hlo I : 6 AZA TELT AR
g, 6 war ar fafaz 2

st 73w fosre : A% arz a0 A
| |

=it drataT AW (I AIW) : 6 TEA
¥ ATT T AT A AT FIFET AT ATATE

SHRI K. C. PANT : The question of
asking for further extension would be in
my mind if I did not think that much
before a solution should be found. So I
would not like to discuss the possibility
at this stage ...

SHRI PITAMBER DAS : You may

not discuss it. But don't even keep it in
your mind.

SHRI K. C. PANT : I agree. That's
why I said that at this stage it is not in my
mind.

Sir, two hon. Members, I think, Mr.
Shejwalkar and Mr. Bhupesh Gupta, said
that we were not interested in meeting or
discussing this problem with opposition
members and that we regarded this as
some kind of domestic problem of the
Congress Party. Now this simply is not
correct. Whether it was the Home
Minister or it was myself, when we
visited Hyderabad, both of us have met
members of other parties who came to
meet us. We welcome this meeting of
minds on this question. We welcome the
co-operation of all parties. It is not a party
question, in that sense of the term at all.
And that is why, in fact, | was surprised
when Nawal Kishoreji said that for
party's ends the Constitution is used. He
gave certain principles which I will not
repeat. He also blamed the Home Minis-
ter. . . He said that since the Home Mi-
nister has come, democracy has been
weakened, and so on. But he himself,
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recounting the situation that existed when
the President's rule was imposed, pointed
out that the situation was such that
President's rule had to be imposed. This
means, that it was with his support. .,

SHRI NAWAL KISHORE : I sup-
ported it after you imposed it.

SHRI K. C. PANT : Quite right. After
we imposed President's rule, he sup-
ported it. I do not know how it brings
him satisfaction . . . (Interruptions.) But,
in fact, he felt very strongly that even
though he was not a party to the decision
he supported it. He himself has
recognized this. And still he has built up
a wonderful case on this. Once he accepts
that this was necessary at that time, then
where is the question of accusing the
Government with any false motive in the
matter, any wrong motive. . .

SHRI NAWAL KISHORE : Just one
second. What I said was that when, as per
your own statement, normalcy has been
restored, law and order has been
established, then why do you prolong this
agony and deprive the elected
representatives of forming a popular
government ?

SHRI K. C. PANT : That is the second
part of what he said. His objection was to
the imposition of President's rule in so
many States. I am referring to his own
support. In fact, the situation was such at
that time that the whole House supported
it, as #fax as I remember, except perhaps
the CPM. who finds it difficult to support
anything these days ...

ot awgeat  gwE arew o (fagw)
waz w7y #% foar I & w1 ?

st &o ®Yo @@ : YT IWTHT IAF
arg a7 g ?

sft SEeEt 91T QW ¢ HTTh /Y
AY oA £, gWIT qIq A1 d3F FT AT

g1

SHRI K. C. PANT: Sir, the point then
is: Why extend it ? And this is a simple
question we have to face. Is it fair at this
point of time to transfer the burden of
finding a solution to a new Assembly and
anew Government?
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[Shri K. C. Pant] Would it be easier for them to
find a solution ? After all, the problem is still
before us and the problem is such in which
many emotions are involved, in which
regional  passions and feelings are
involved and in which there  has been an
outburst not so long ago. So, in this
circumstance, would it be better for the
Centre, during President's rule, to try to help
in bringing about a solution or to restore the
Assembly after a solution has been arrived at?
I think, on serious consideration, the
judgement would be that it is far better for us
to try to solve this problem and then to restore
popular Government. As the Parliament
will sit only up to 31st August according to the
programme and the Parliament will not be
sitting when the President's rule comes to an
end, as a measure of caution we are extending
it for six months. We are not hoping that we
will have to go for full six months. We hope
that the solution will be found much earlier.
To that extent, I think there should be no
objection to it.

Some reference was made to the details of
the talks which we are having. I think Shri
Bhupesh Gupta wanted to know something,
but he is not here. It is very difficult for me to
give details of the talks that are going on. All
that T can say is that we have discussed this
problem with all the concerned persons in
Hyderabad. Many have Tome here. In this
process, certain ideas have certainly emerged
and certain concrete suggestions have
emerged. It will be wrong to say that there is
agreement on all counts. There is a large
measure of agreement in some of the areas, but
still there are differences in some other areas.
Therefore, work "remains to be done. It needs
a little amount of patience. All I will plead for
is goodwill on both sides and I hope that the
leaders of both the sides will heed the advice
to take it upon themselves to find a solution to
cut this knot that remains so that they can
arrive at a solution together. It is not a question
of the Central Government giving a solution or
of laying down a formula. Something can
evolve out of the mutual discussions which
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will be acceptable not merely to the leaders,
but also to the people in both the regions and the
leaders can certainly carry lie message and
satisfy the people once they agree to
something. I think that it is on this basis that you
have referred to the fact that the local leaders
ha”e not come up with any solution so  Ear.
But I know and you know that they have
been  working and they have been trying
and they have not  been completely
unsuccessful. The measure of success lies in the
fact that even today there are many groups—
some of inem have been inspired by you—
who are continuously working to bring the
people together and to find bridges to
make the gaps meet.

Shri Bhupesh Gupta referred to certain
arrests and certain police actions. I do not
want to say much because he is not here. But I
would only point out that according to the
report that I have got, there was looting in the
Super Bazar in Vijayawada and the police
took action. I do not really know what he was
objecting to. If there is looting, certainly the
police ought to take action.

SHRI S. S. MARISWAMY : Will the hon.
Minister indicate who were these people and
to which party did they belong?

SHRI K. C. PANT: The agitation was
organised by the C. P. 1. This is what he
himself said. He gave a wrong account of the
whole thing.

SHRI S. S. MARISWAMY I can
understand if a rich man is looted or a rich
man's mandi is looted. But a Super Ba:?ar is
for the poor people.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Mariswamy what Mr. Bhupesh
Gupta said was that the agitation was started
by them, but he had a different story for the
looting part.

SHRI :K. C. PANT: He said that looting
had not been done by the C.P.I. But then: was
looting and the police had to take action.
There is no alternative to police taking action
in such
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circumstances. The second aspect wh'ch I
wanted to mention is that he referred to some
circular. I was not aware of any circular. I
asked my officers to get me any circular that
might have been issued. One circular was
issued regarding exemplary action against
hoarders and black-marketeers. 1 do not know
what circular he referred to. I do not think he
can take objection to this kind of circular
being issued by Government.

SHRI NAWAL KISHORE :
have been issued from the A.I.C.C.

That must

SHRI K. C. PANT : I do not know and I
was surprised at what he said. This takes care
of most of the points that have been raised
and I have already taken a lot of time of the
House. I would only refer very briefly to
some of the steps that have been taken in the
field of development by the administration
because of the interest shown by Members. In
Andhra Pradesh, in the last few weeks, a new
Department of Employment and Social
Welfare was organised from April 1973 to
concentrate on the special problems of the
worker sections.

In this matter of hostels 40,000 boys and
girls are involved. This is the point which Shri
Krishna referred to.

A scheme costing Rs. 10 crores for
the construction of 55,546 homes for
backward classes and scheduled castes
with loan assistance from the LIC has
been under execution. Now some re
ference was made to employment. A sche
me costing Rs. 6 crores with a poten
tial of nearly 40,000 new jobs for the
educated unemployed is being put on
the ground. Electricity has been taken
to more villages covering nearly 38 per
cent of the total villages and nearly 2j
lakh pump sets have been energised to
bring about a welcome change in the

agricultural scene. A Dairy Develop
ment Corporation is being set up. A
Foodcraft institute to train  young

men and—women..............

SHRI M. R. KRISHNA : These are not
new.

[9AUG. 1973 ]
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SHRI K. C. PANT: Some are new.
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An additional irrigation potential to cover
nearly 52,000 acres is being created. I am
mentioning all this not to give a catalogue of
what is being done but only to point out that

attention is being paid to the developmental
aspect.

I would also like to refer to one specific
project to which Shri Papi Re-ddy referred,
namely the Nagarjuna Sagar. The work on
Nagarjuna Sagar project which has been in
progress for a long time has been stepped up
to achieve the benefits earlier than scheduled.

SHRI M. R. KRISHNA: It has to be taken
under the Centre.

SHRI K. C. PANT: To develop-the Ayacut
area of the Nagarjuna Sagar project the Centre
has sanctioned the railway line from
Bibinagar to Na-dikudi which will cost about
20.5 crores; also 130 kms. of metre gauge line
in the Guntur District is to be converted into
broadgauge at a cost of Rs. § crores.

SHRINAWAL KISHORE: What

about the land reforms ?

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : The President has given his assent.

SHRI K.C. PANT: Asfarasl
know, after we discussed it the President has
given his assent and it is to be implemented
there on the ground. I will have to find out
exactly what is
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being done. So, this covers the entire
area. Although I have more material with
me I do not want to trespass on the time
of the House. After this explanation of
the reasons for bringing forward this
motion I hope the House will accept it
unanimously.

ol 7w fenie @ oo off, o 7T
ot wara faar &fwa uw wm e st
F2 7 fa 9T o110¥ adra a7 ;@ F AT
TAAT UEATER Y T fR gt ww W
AT FTHRfEE & F wm wwar o a2
1 warar F=wr A1 FMifE  “fasm”’ =4
®T g T 7, A 5 garfaxr am ad
21

SHRI M. R. KRISHNA : This is not
fair. The Adviser there is not acting like
the Nizam. He is acting more like a
commoner available to everybody. He is
really doing very good work there. I think
you are a little unfair.

SHRI NAWAL KISHORE: He should
behave democratically.

(Interruptions).

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Leave it at that stage.

The question is :

"That this House approves the
continuance in force of the Proc-
lamation issued by the President on
the 18th January, 1973, under article
356 of the Constitution, in relation to
the State of Andhra Pradesh, for a
further period of six months with
effect from the Ist September,
1973."

The motion was adopted.

[ RAJYA SABHA ]
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STATUTORY RESOLUTION SEEK-
ING APPROVAL FOR CONTINU-
ANCE OF THE PROCLAMATION

UNDE* ARTICLE 356 OF THE
CONSTITUTION IN RELATION TO
THE STATE OF MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : Sir, I beg to move
the following Resolution :

"That this House approves the
continuance in force of the Proclama-
tion issued by the President on the 28th
MlJirch, 1973, under article 356 of the
Constitution, in relation to the State of
Manipur, for a further period of six
months with effect from the 14thj
November, 1973".

The circumstances under which the
Proclamation dated the 28th March, 1973
was issued by the President are well
known to the Members of the House. The
justification for President's Proclamation
had been debated in this House on two
earlier occasions and it would not be
necessary for me to recall the points
made during those debates. The House is
aware that the Legislative Assembly | of
Manipur had been dissolved and that
elections cannot be held until the
(constituencies have been delimited and
fresh electoral rolls, etc. have been
prepared. These preliminary measures for
holding the elections are being
expeditiously pursued by the Election
Commission. We all hope that these
preliminaries will be completed in the
course of the year and elections would be
held early next year. But meanwhile there
cannot be a vacuum. The period for
which the House had earlier accorded its
approval for the continuance of the
Proclamation will expire when the House
may not be in session. Therefore, we
have come to this Housie with a request
that the duration of the Proclamation
made by the President may be further
extended for a period of six months. Such
an extension is constitutionally
unavoidable and therefore I would
request the House to accord its approval
to the Resolution. The Hoiise is aware
that Members of this House as well as the
other House had recently discussed in
another forum a large number of matters
relating to Manipur” We look
forward to this



